IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
PRINCTPAL BENCH. .
NEW DELHI .

Date of Decision: April 27, 92.

OA 1025792
SHRT O.P. GUPTA ... APPLICANT.
va. ;
-
UNTON OF TNDIA . .. RESPONDENTS.
CORMM

THE HON'BLE SHRT J.P. SHARMA, MEMBER (J).

For the Applicant ... Shri K.L. Bhatia,
; Counsel .

For the Respondents -
1. Whether Reporters of local papers may )0'

be allowed to see the judgement 7 s
2. To be referred to the Reporters or not?

JUDGEMENT (ORAL )

{DELIVERED BY FDN‘BIE SHRT J.P. SHAM,W(J).)

The a@lia&ntl, in tbis"cagais said to
‘have been transferred sometime inect:abar, 1985
but: subsetmently it is alleged by tm learned
counsel that the transfer has been on the ground
that there ils no post availablé in Madras of ADG
(Stores) and by the order dated 10.2.1986 the
transfer of the appi icant from New Delhi to 'N;adras
has been staved. uring this period , the
applicant has not been paid his salarv. In the

present. application which has been filed by the

{



learned  counsel  on  9.4.1902, the
applicant claimed for salary for the period of
Decembyer, 1985 to April, 1986 and a praver to

issue a direction to the respondents to pay the
same along with interest. '

&
2 - The learned counsel has been taken/\the
matter on limitation and the learned counsel has
pressed the authority of the Full Bench in Mohan's
case reported in  Full Bench Decision CAT Vol.IT

pace 498 para 27.

=

85 The learned counsel for the applicant.

also referred to a letter written by the Deputy

Director Administration (8t) to  the Deputy

- Director Administration (C&R) on 2lst June, 1990

regarding the matter for payment. of working
salary for the period December, 1985 to April,
1986 to Shri 0.P. Gupta, ADG (St) and menticoned a
re%xmmmdation for look into the matter parsonally
and for issuing necessary orders for the paymeant
of salary to Shri O.p. . Gupta for thaf;e pariods.

4. The case of the applicant is that he has
made representation last time in October, 1991 to

the respondents  but they have not vet replied to

his. representation.
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5. n view of the above facts since the
applicant has come  prematurely  before the
Tribunal , & direction is issved to the respondent s
to dispose of the representation of the applicant ‘
dated 11.10.1991. The applicant shall also be
free to make another representation to tham and
the respondents are directed to dispose of the

‘same within a pieriod of three months from the date

of receipt of a copy of this order.

: : If the applicant is still aggreived, he

may again come subject to the limitation.

: (J.p. SARMA ) ). 4. P

MEMBER (J)
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